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?iaR:) : (^ ) f  3! !(T7f r̂ ?JT TT? ^  
ITT’T fjf irf t  I

(^T) TTJTi '̂i >Trf̂  ÎTT 
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I shall also read the answer in
English,
(a ) There has been a demand to 

this <."ftect from  certain quarters,

<b) Election o f Members to Lok 
Sabha from  Jammu and Kashmir in 
the same way as from  other States 
requires an amendment o f Article
R1 of the Constitution as it applies to 
Jammu and Kashmir. This requires 
the consent o f the Government o f 
Jammu and Kashmir. The Prim e 
Minister. Jammu & Kashmir recently 
stated in the Jammu and Kashmir 
Logisliitive Assem bly that selection o f 
members representing that State in 
the Lok Sabha would in future, be 
made by direct election as in other 
States. No form al apiproach to (his 
effect has yet been made by the 
State Government, and the matter 
w ill b f taiten up as soon as such a 
reference is received,

Shri Abdul GhanI Gonl: May I
icnow whether in the 1967 elections 
there w ill be direct elections?

Mr. Speaker: He has answered that,

Shri P. R, Patel: In view o f the
fact that the Prime Minister of Jammu 
and Kashmir has eitpressed his opinion 
what are the reactions o f the Govern­
ment o f India in the matter?

Shri Datar: As soon as a represen­
tation has been received, Government 
w ould take necessary action,

Shri T ra ci: I am surprised as to
why Government o f India should wait 
for  E representation from  Kashmir. 
W hy cannot they themselves take ini­
tiative in the matter?
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Sh»l D aU tl UJlder the Constitution 
B certain provision has been made. If 
that provision has to b « amended, it 
is proper that a representation or 
initiative comes from  them.

Shri T ia ji: There is no impro­
priety in it; he has alreadv made a 
public statement

Shii Sham Lai Saraf: In view o f
the statement made on the floor o f 
this House, will thp Government of 
Jammu and Kashmir be reminded 
about this?

Mr. Speaker: The hon. Member
can do it very well; hi.s letter would 
carry the same weight,

Shri Hari Vishnu Kamatli: Is there 
any proposal before the Government 
to amend the Constitution by repealing 
itrticle 370, in order to apply the 
Constitution in toto  io  Jammu and 
Kashmir so as to bring it on a par 
w ith other Inflian States?

Mr, Speaker: That is a wider ques. 
tion. So far as this question is con­
cerned the Minister has said that they 
would consult the State also. So far 
as the application of the w hole Con­
stitution is concerned, that is a wider 
question than this.

Shri S, M, Banerjee: A fter the re­
ceipt of the representation from ihe 
Slate Government, after they have 
been asked to give their comments, 
what is the reaction o f the Central 
Government? A re they in f;ivour o f 
direct elections?

The Minister of Home Aflairs (Shri 
Lai Bahadur Shastri): The Central
Government is 100 per cent, in favour 
o f it. But as the hon. Members might 
be aware, the statement was made 
very recently by  Bakshi Ghulam 
Muhammed Sahib when he appointed 
his Cabinet. Absolutely there 5s no 
hurry. The next elections will take 
place after five years. Within this 
period according to the procedure we 
do expect to get their consent and 
m ove form ally in the matter.

Shri Ansar Hanranl: Is there any 
proposal before the Government o f

India to give representation to the 
people o f occupied Kashmir in this 
House?

Mr. Speaker; Order, order. It need 
not be answered.

Shri Man Sinh P. Patel: Am  I to
understand that the weightage given 
to Jammu and Kashmir at the time 
o f the indirect election for six seats 
will be rediiced, pro rata, according to 
the Con,<;titution?

Mr. Speaker: That is too wide 8
queslioii o f policy to be discussed 
now.

Shri Ansar Harvani: What about
m y  question. S ii?

Mr. Speaker: I have .said that ■
need not be answered.

Shri Sinhasan Slnrti: The hon.
Minister said that it can be done in 
the nt‘xt five years. Why should it 
be presumed that there may not be 
earlier elections? When the State 
Government of Jammu and Kashmir 
and the Prime Minieter have both 
agreed to an amendment o f the Con­
stitution and have direct elections as 
in other part.s o f India, why should not 
the Government write to them to put 
in a formal request or  petition, so that 
the amendment may be made within 
this year?

Mr. Speaker; The hon. Member 
apprehends that Parliament mav be 
dissolved sooner and therefore he 
wants early steps should be taken!

Shri Lai Bahadur Shastri: I do not
think he should have such apprehen­
sions.

Cost of Living Index In Tripura

•1079. Shri Dasaratha Deb: W ill the 
Minister o f Home Affairs be pleased 
to state;

(a ) whether the cost o f living index 
in Tripura is rising;

(b ) if so, nature of the rise during
1958-59, 1959-60, 1960-61 and 1061-62;

(c) the main reasons for this rising 
cost o f living index; and




